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[ Shy Pawen Kunver Bais: 1)

oppertunity to discuss ither subject
threadbare. T knew that a8 one
or Iwo meetings our  fifend, M.
Mechia, also chese to speck. Rut
ic he were to - pect that over 500
Mcembeis were to toe his line,
[ suppose that would be too un-
fair in a democracy, and if any
Member chooses to form an opi-
nion, because his view does not find
acceptance, that perhaps he alone is
theisparagon of virtue, I suppose
that also will be too wunfair to
others,

Sir, finally, to conclude, I express
my sincere  gratitude to the
honourable Minister of State for
Law who has appreciated my point
of view, my concern and that of
many other honourable Members of
this House, about the need to impart
full meaning and respect to the
anti-defection provisions of the
Constitution and of the necd to en-
sure full compliance thereof. T am,
howaver, conscicus  of the limited
scape ef a Private Me
particularly ons vl
amend  the Coreiwd
conseir us of that, !
light ¢f the point roposie
the  honcurable T lembers
accented by the  hwenourcble M
nister, T oseek leave of the  House

ain
im the

o withdraw the Bl [ervently
hoping that a consensus would

emerge soon to plug those loophoies
in the anti-defection law and that at
least the spirit of what I have tried
to say would find recognition in an
official amending Bill moved by the
Government. Thank  you, Sir.

The Bill was, by leave, withdrawn.

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : Wenow
go to the next item, The Child
Welfare Boards Bill, 1988, Shri
Suresh Pachouri.
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TAG, AGF R AT F0A-
Y A mAestAl A AAN g3
Taq gfqar & 1 I AT WT
IqF =T IIAT WA 7F Fo Al
F qry & f5a@ BF 971 g7 A
IeAls AF | AT H A=Al & S
gs7r & 9 ARIF. ¥ AT 46
qal & gl F daqr A 91 AT
sarar § gafeq R § afy gw
T4t & o g8 #3 AF @ @A
gar arAT 5 ga qrgay ¥ fag,
ga Aqew & fug, gk 2w F
fac gg AL | & 1 gAA @ W
T g ARTIT & 7 ¥ A U
qta F=91 5 a9 & IT A
agq qeq &0 fasre g1 swar R,
A AT 7T 92 q7q 7, A 4,
Fo90 & AT & W pIAT @A
arg % s70A f2ar stAr wrEr, e

g1

ara afasi # g7 F afg
T MY FEAT TF UDT  FqF
¥ | AT AIF 9T TF FAF AT IHT
T uar AW wT WAl g |
st arer fasta A g7 § adl &
9T W I9F 916 7§ I HIIW F
T &1 AFWAr T 1 AR I
JTAET FIAFT @1 Ff mweR D
ATT qT A FFT 1% A1 fFFTq FT
gET, qqr AU @A 21 qa
fafra & arg-mra afgar fasta o
g Tga w'0 & o afs §F ag
g qr Frg afgrmfa 3l Qb
5 ara fastg =k wfgar faorg
TR gE ¥ 9aig §, UF WL F
Q@ & | w7 qF wlgar =1 faara
F& g, wq s gW wiEzandi
F ugfey T A% 0 JT IJE
geal &1 gt qfesfar T 91a,
g A qUE FT qIAA, FIEL AT
Agl T girarg ¥ TN W
forar giaear Saeed w7 OrgAT A
FE FFEAT AT T ) F& H T
farte &Y arq@ wT @1 ¢ wlgar
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fadte zad ogd a1 @A agw
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FIE T & 1 42 FGF WL TF
farrss & | T qTT 9T AT FT I
g f& =1 us fusa 42 ;@S
# gz & far wafd § @i @A
fresl & ger § 3fz frar s
g W& g 17 q § A §
ST Z¥ A & 3fig wwd@ § fw
T affee aOF ¥, aoad
At "wFEGT ar HT fadr qeg &
F=at T WA g7 W & 1| FreaIst
a7 ST ®1gww 7 IG14T, o DA,
ETT WA, uana e afe
T FT ggy & & [=Farame w=y
g oolar ar s fer W1 @
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: T G TE
ROTE T TU BT H ag AT wra
weria g g 57 TR § fe
IMX TA AGT F WEATIT T fa-q"q‘q:
FTGET 2 H AT wRIT Q9 |
77 faias Fuiy N Tadaw g
# fazim gwr dfew gk 2o faaw
991 AT viager Aaffaa § wasT
TAC HZT A H FEGA AR
A w9 fas T F g7 9T =IE

A, UET F TEAIT ST E | gRrEA |

The question was proposed,

SHRI GHULAM RASOOL
MATTO (Jammu and Kashmir) : I
rise to support the Child Welfare
Boards Bill, 1988 moved by my
friend, Shri Suresh Pachouri. Child-
Ten, in my opinion, are the treasure
of the nation. If this treasure of
the nation is ignored, it cannot be
a strong nation, it cannot be self-
reliant and self-confident. It is a fact
that the welfare of the child begins
when he is born. Sincz that time
itself his health has to be taken
care of; his education has to be
taken care of and the other factors
bave to be taken care of, in order
to make him a meaningful person
in his life. Wnat is the position
today ? The position today is in the
meajority of the houses when & child
is born, he is 2t best given nourish-
ment whicn is not adequate in most of
the cases. After three or four years
he h2s to be put in a school. The
school goes in the direction of 10
plus 2 and no care is taken of the
aptitude of the boy and no attention
is paid to the line that the boy
would voluntarily like to adopt.
Mr. Suresh Pachouri’s Bill desires

[21 JULY, 1989]
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thnt ths cne of the child should
b» tokany o the disteier eyl ond

vwicn this i done it tells ,Ws 1 Yan
cild will b atven 2l e DT inges,
i (,JU\HU b aiven hisaliin comein
erder to mnk: Mmoo henlily cml‘

“ines h 1'11 5 very esiondnl, i
thoere is 1 qusstien of h[,r :
ticn which, m nty oplmo'l 15 TR
mast impertant ting for o child, The
pOSl[lﬂl’l ot the plL\Cl’ll nisneent Is
ths t the child is not given prop:r
core ot all with regoed to  this.
These District Boards are supposed to
give direclion to the children. First,
there is the problem of lack of
nourishment which these Boards will
teke core of and then there is the
question of heclth cere. Duecto lack
of proper nourishment and propsr
heulth care, the children are neglected
and bzcoms victims of a number of
incurable disezses. Therefore, there
is o great ond urgent need to look
after the chlldrcn at the national
level. 1t will provide opportunities
to those ciildren who are intelligent
and promising but due to poverty
whose potentinlity remains unutilised.
In this connection, I would like to
m=ntion one thing. There are & lot
of students amongst the vzary poor
people who are otherwise very intel-
ligent, but who are not being taken
proper care of. [ remembor, in 1952,
a villager {rom Khandhar village in
my State cnm? to see Sheikh Mohd.
Abdullah who was the Chief Minister
then and he had brought a boy
with him. He said to the Chief
Minister that the boy had passed
his matriculation examination aud
that he was a first class student
and he should bz given some employ-
ment. The father of the boy told
the Sheikh: “I would beg of you
to give him some employment.”
Then, Sheikh Saheb looked at the boy
and immediately asked his Secretary
to get his car and take the boy
right to the Director of Education
and to tell him that this boy should
be given educntion up to the limit
he can and that the State would
financz it ! Lo and behold. this
boy is the Financial Commissioner
of our State now. The point is that

n
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the intelligence and aptitudes of
such boys are bzing lost ~nd nobody
takes care of tnem. Ths parents
are nect able to toke care of the
boys and the society is unrple to do
it. So, who is going to ke c¢nre
of them 7 The State is not taking
care of them at the present momant,
So, Mr. Pachouri hns  suggested
the formotion of @ non-governmental
orgrnisction which, of course, will
be subsidised b, the Govzrnmen
and which will have 2 lot of money
pvmped into it in order to make
it meeningful and effective. [ know
that oitr present Minister of Weifore,
Smt. Rrajendra Kumeari Bajpni, is
herself very keen tnnt the children
should be given proper education.
But some shape has to be given nnd
it has to be seen as to how that
help should be forthcoming. In this
context, I think Mr. Pachouri's
Bill is o step in (he right direction.
We are about to implem:nt the
Panchryati Rai system =nd [ would
only request th: Minister to see
whetner this schem: zlso c¢on ba
fitted in at the district level with
the Panchayati Rayj system. I think
this can be done. We are renlly in
need of such = Bill. If Mr. Suresh
Pachouri’s Bill 1s not ~cceptible to
the Government right now, (hen
the Government sheuld come for-
ward with o representitive Bill, wirh
a concrete Bill. Bur rthe need is
there, and I think thnt if we dlo not
do scmething now we will nct be nbls
to bz forgiven by postority. The
feot remains thot oy children nre
net bzing teken cnr: of, The frel
remains that ovr chnildren ne.d the
attention of the sccizly. The et
remiing L ti e che
cieention ol the St S 5:
thoy need the nftcintie i fl, F e
Governmant, Arng uidous 16005 ciian
neliszd and  harmoninad ".nl insti-
tuticnalised, this  connict bicome
meeningftil.

o onesd ghe

I hope that the hon. Ministel
will look at this from that angle
that you have to make this nation,
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and for making tanis nation the
children must bes hexlthy, must be
provided nutritive food and they
must be given all the help. In order
to achieve that end, the mere presznt
system of schools, government schools
or hospitals will not give the
desired results.

I would, therefore, strongly sup-
port the Bill and request the hon.
Minicter that it is time that
she should apply her mind to this.
And if the Bill in the present form
is not acceptable to her, she should
assure that she would come forth
with a model Bill, may be on the
lines of the prospective Panchayati
Raj system. with the Bill that they
are bringing forth. But the need is
there. 1 would request and submit
to the hon. Minister that she should
look at it from this angle.

Witn these words, [ heartily sup-
port this Bill.

N grgdta fag  sgeafem
(fagre) szaastreqsr AEET, & s
fra go w3l S g1o wET A
FeqIO FiE fggaw, 1988 I ’TW*H‘
W & fod @grgurg | dAn AR 93
FFaET T wer e fedt Wraes 3 ava
IT wew FT gAY HT AT A
wfgsr Frast § 1 ag od aw §fw
fJIHWcm CIECEL TR (1) '(%TI'TET\T’RTH
et TwT W gy 3% qEw A
aar a3 7 4 gw F a=9 A
T, BF A A fel A
WeF F AT AT oF i @
AED @ GDAT DHATT TEIAT WA aret
TRE WAL T6 FHATCATH S@nl G0
g i{ v ITHER 3 2T
g gem ¥ 5 gRIT @A g HIT
T gfr oE rr»ﬁ FT TR RAHT 2@
CUIRE S AT & (G R R

N

1 Y]

Ay

m;ﬁ e A AT H cir't' [ atrr(':‘r
AT § Wi F s ) A7 wE afqsy
" ] qew ®7 wlaey

qfr'vT‘, TH WEw 77 QG HT @S B
MWT T WFF [ AT _FK AT T
I@_IT ATE F @wOF FT AT Far
FL4 | WS fav 9gd g feew  a¥r
qa “‘aem ared’ [WFHRT G HRIIF
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grr B5 ares w3 B3 ST A AT
LN N AU T, a“%ﬁr @ &
Fi AT AT 3 | & Ir"rtr e

freaz %?%a'r:r gl 3@ # @8
§THT T FT OF FERT HES AT
S5 war o agl uw_wifen ufgar
g7 3z feow fRard 5 wrid qo8
TR AR S T3t a7 fFet Iga

a9 srr: #rs #X §7 7379 foar f5
ATRE [T ERIT HEH ﬁ'f@ BIH B
e wme ¥ 71 Srges FeRaT ¥ fan
1) T q;‘r T % 0§ ETI”%
wETST § Wi greT el o
f‘lrg‘r;{ nar mw frAaw | A S
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II%  Ae-HTy FisE NI E,
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& qaar g T8t F15 fEsAar g T
THr FT | THA AL 4T AT MO -FT FAT
fear, owq aar s wow gar g fe
adial & fau faat g § F¢ oog-
qT ar F1g FAAT 9w fHar war gy ?
:ra Nq-HT IEY a<g T AT ATt @

ar 2 fra o fe feeet =Y fufes
qarq- wfadl & fau Walt Disney land
F€ W ¥ oA & 75T
3T @GAT g AT T HYHT &Ti
Tge iy # g3 fSargewm §
arfs @@t & T=F FT A4 GARIAT
fea qgar o& T A€aE o) 77 B
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gifees WRTX &7 <% g, 59 ag ko
FEEM FT W 3EE E )

g weel ¥ artg & g fagas W
U GRET HIJ L ATTY TAAT STEET
g1 geam

PROF. (MRS.) ASIMA CHAT
TERJEE (Nominated) : Mr. Vice-
Chairman, Sir, I support the Child
Welfare Boards Bill, 1988. My
hon. colleague, Shri Suresh Pachcuri
has moved the Bill to provide for the
establishment of Child Welfare Bo-
ards in every district of the country
to deal with the matters connected
therewith and he is fully justified
in doing so.

Sir, in my special mention during
the Budget session I said that in
Madhya Predesh and in several
other States in this country the child-
ren are not only being tortured by
the employers but also by the parents
and this position has been observed
frequently in the case of economically
backward sections and as a result
of the physical torture they become
cripple. This also I mentioned on that
occasion and they become ultimately
psychological patients, which is a
great loss to our country, I mean
great manpower loss to our country.

Now, Sir, realising this situation,
the Government of India particularly
the Ministry of Social Welfare has
implemented a number of child
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[Prof. (Mrs.) Asima Chatierjec]

welfare programmes and our hon.
Minister, Shrimati Bajpai. must be
congratulated for taking action in
an effective manner so that the
programme might work well. But,
Sir. we are now facing great difficul-
ties with the destitute and deprived
children, whose number is increasing
enormously. This is a great problem
which we will have to tackle in the
near future, and the society and
public authorities have a duty to
extend particular care to these desti-
tute children. In this connection, |
may mention that the concept of
foster parents or adoption has to be
encouraged to provide a child with a
family environment which will enable
them to develop their faculties and
have all round development. Inter-
country adoption has already started,
but sometimes the motivation of
those parents is not very clear.
Personally I am sceptical about
their motivation. Moreover, the ad-
justment in a new environment.
which has already been mentioned
by our hon. Minister in her speech
some time ago, that the new en-
vironment may result in the psycho-
logical imbalance and this aspect has
to be considered very seriously,
Now, it is a fact, Mr. Vice-Chairman
that the number of destitute and
deprived children is increasing in
recent times. So, a national plan for
the welfare and rehabilitation of such
orphans should be formulated with-
out further delay for ths country’s
welfare and progress. The children
must g2t opportunities to get educa-
tion and proper training so that they
may be good citizens of India and
render service to the society. As we
all know, the integrated child deve-
lopment service programme under
the Ministry of Human Resource
Development has already been im-
plemented and the work under the
programme is progressing satisfac-
torily, Dbut the work under this
programmme must be intensified. As
the problems are of basic nature
and have become more and more
acute, necessary steps should be
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taken in this direction. Considering
the huge population of the country.
the Government of India should
invite more welfare organisations
to take up child welfare programmes
so that the problem can be tackled
in an effective manner. It cannot be
denied that in recent years, the five
components of maternal and child
care, nutrition referal health immuni-
sation and pre-school education have
deteriorated in many States. The
children working in the factories,
in restaurants, in agricultural areas,
particularly in unorganised sectors,
are not receiving proper care re-
garding their remuneration, their
health problems and their education.
The same situation is observed with
the children working in bidi factories.
The owners of these factories do
not care for their occupational ha-
zards, and the government should
intervene. The children should be
be given protection agamst inhuman
torture. Mr. Vice-Chairman, we know
the proverb that ‘“‘charity begins at
home.” Tt is painful to see that
modern parents have started neglect.-
ing their children. Therefore, it is
imperative that the parents must take
care of the children so that they
can grow up in a healthy atmosphere
and they must not have the feeling
that they are being neglected, so that
they may not become spsychological
patients in the near future. Psycho-
logical problems have come up so
much so that T am compelled to
mention this particular point. I think
it is necessary to have a national
movement for the upliftment of the
neglected children. There must be o
provision for good training and
orientation for the school teachers.
including use of playway methods.
The schools must have provision for
medical care and the children must be
taught to live together and play
together so that they may develop
community feeling which is so es-
sential for national unity and integ-
ration. We will have to think of this
problem from this angle.

_ Furthermore, as has been men-
tioned, the children have been suffer-
ing from malnutrition and no proper
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care is being taken for their education
which is so essential for eradication
of illiteracy. The problem is really
acute and as has been suggested
by my hon. colleague, in every
district, child welfare boards should
be set up considering the magnitude
of the problem so that the problem
can be solved in an effective manner.

Lastly, I would like to say that
for the pre-school education, the
school authorities must strengthen
regional resource centres so that
they can be utilise them properly for
spread of education and for proper
development of the mental faculties
of our children. Thank you.

5pP.m,
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AW AT F awAl F7 faegdr
AR WX IAH A FT gAA
F fag 7z faq =gt & sTAM
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ST AT g, IEE! g & fag droar
e q AT FT 1 W FAT FT
gury & fag av aga e fear s
@ & ufew wial F AT e
®T & ... (wmIam). ..

THE VICE-CHAIRMAN (SHR1
Y. NARAYANASAMY) : Mr. Hari
Singh, you can continue your speech
on the next non-official day allotted
for Bills. We shall now take up
Special Mentions. Shri Vishwa Ban-
dhu Gupta.

SPECIAL MENTIONS

Reported landing of a Chinese balloon
near Rohtak, Harvana

SHRI VISHWA BANDHU GU-
PTA (Delhi) : Mr. Vice-Chairman,
Sir, 1 rise to bring to your kind
notice and to the notice of this august
House a matter of some importance
raised by the hon. Member from
the Janata Dal, Shri Om Prakash
Chautala. He had received informa-
tion that a Chinese balloon landed
near Roltak, in Haryana. On the
basis of this, he was kind enough
to demand the resignation of the
hon. Minister of Defence Shri K. C.
Pant.

(The Vice-Chairman (Shri Jagesh
Desai) in the Chair]

Sir, I would like 10 point out
that this is a ridiculous suggestion
and charge which points to the bank-
ruptcy of the opposition parties, parti-
cularly, the Janata Dal, that they
should ask for the resignation of the
Defence Minister because a harmless
balloon from China landed here
because of a drift in the weather.
These kinds of balloons from China
have been landing here off and on.
They were originally invented and
designed by the Japanese. They werc
used in the Second World War, In
fact, the Japanese had planned to
invade the U.S.A. with the use of
these paper balloons.





